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CONSTITUTION (AMENDMENT) BILL 
(Amendment of Ninth Schedule) b_v Shri 

C. K. Chaitdrappan

SHRI C. K. CHANDR/\PPAN (Tclli­
cherry): Sir. although 1 wanted to mol'c 
this Bill to nmend the Constitution but now, 
Sir, 1 am not pressing this amendment due 
to some reasons. This Bill was to include 
the 1-:erala Private Forests (Ve,,ting and 
As-:ic'.ilment) Ad. 1971. in :he Ninth Sehe­
tluk of the (.'.onstilU!;on lO give protection 
to that Act from being c;ue,tionccl in courts 
of law. i presented this 13il! when that 
Ac! was q11estiond by the l(eral:1 Hic,h 
Court. L:,t.er, an appeal was liled in the 
Surm:me Court and the Supreme Court 
had .upheld that legi,lation. So, there is 
no reason now that it �hould b.: i1.L'iudcd 
ur protected in the Ninth Schedule. 8111 
by withdrawing I would like the House 
to note certain very important things in 
connection with this legislation because I 

feel that this legi,lation is linked in 
charactc:r .ind a pace-setter in the field or 
land reform legislation in the country. 

Seven hd:h acres of private forest land 
in Kerala has been brought under Uuv-
el·nment control. lt has been vested with 
Government without paying a single pie 
as compensation to any kulaka or to any 
landlord or to anybody. r Jo not think 
in the entire country there is 'such a legi,­
lation where the landlordism could be put 
an e'l1d to without paying a single pie as 
compensation. This was one of the very 
important katurcs of this Hill. And this 
Act was brought fo;-w:1rd as a rart of the 
implementation of Kera!:: Land Reform., 
Legislation in that State. Perhaps. it may 
not be very irrelevant for me to mention 
here that in November, 1970 the new 
Keraln Government which is . a coalition 
Government of Congress, Communist 
Party. Muslim League, RSP nnd various 
other parties, put into operation all the 
provisions of the Kenda Land Reforms 
Act. There were many, including my 
friends of the Marxist Party. who thought 
that the Congress Party would not support 
the implementation of this legislation. r 
should inform you th:lt Kerala has again 
gained the unique distinction of aholishing 

Jandlordism in .Kerala through the cnaet­
mcnr and imp!emcntation of the Ker.ila 
Land Reforms Act. Landlordism in 
Kerala is a thing of the p:1st. II is nu 
more there. The \l:inist Party wanted 
the pcDplc to ;;o and encroach upon the 
lands as they th,)llghr !'hat the Go, ernrnent 
would not implcme.:nt th1� ,\ct, but in ;, 
peaceful manner the :\ct h,,s been imr,.le­

mentcd. 

I only want to point out one or l\\O 
�alient features of that Act. .-\bout 
4.30.000 tenants h,I\ e been mad.: owners 
of land. "'Land to the tiller'', the siog;,n 
uf th..: :,ism, movement in the countr·y. h.is 
been put into pr;•ctice in Kcrala. .-\bout 
3,50,000 familic, who were h;;tmu1t 
dwellers, who never had a single inch of 
land, not even six square feet for burial 
ufter their death, have been given h11t111ent 
rights. Ten cents of Janel has bec11 gi\'en 
to everybody. Thus, the Act has been 
implemented very successfully in Keral:1. 

The Government h;1s framed the rules 
under the Act, and the cultivable area of 
the forests will be taken over by co-ope­
rative soc1et1es. Co-operative farms, Stale 
farms and collective farms will be or-
ganised. Forest preservation will also be 
assured. So. l thought it would do ,t 
great de:d 10 promote the cause of land 
reforms if this iegi,Jation was included in 
the Ninth Schedule. However, 1oday 1 

seek the permission of the House :o with­
draw my Bill as the S11preme Court deci­
ded in favour of the Kerala Gon:rnment 
and for the implementation of this .\ct. 

MR. CHAIRMAN: The question is: 

"That leave he granted to Shri C. K. 

Chandrappan to withdraw the Bill fur­
ther to amend the Constitution of 
India". 

The motion was adopted. 

SHRI C. K. CHANDRAPPAN: I with­
draw the Bill. 

18.28 hrs. 

COl\lPANIES (Al\ffNDMENTJ HILL 

(Omission of section 90) by Shrl Madhu 
Lima ye 
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MR CH A IR M A N  He m ay continue 
on the next date H alf an hour discussion

18 28-1/2 His.
HALF-AN HOUR DISC USSION 

Enforcement of prohibition
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“1 hold drink, to  be m ore dam nable 
than  thieving and perhaps even prosti 
tution Is it not often the patent o f 
both *
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If 1 was appointed dictator for o n t 
hour for all India the first thing 1 would 
do would be to  close without lom pen 
sation all the liquoi shops

WfPVT *Tttfa f  *T*TT TT UK PPTR *T *̂T
qfrf ip ft st *?t p w tPt ar «m  arr 
qnfr t  i t  * s*t ar
}  ’T^R OTTT TPT HfX STTff $ I JflT
^*ra irrf to o t  m*n % t **fr* t??t 

*rrjw *r f«wT 
*rat «fh firwr wn^m ft nft *tjm 77 
f  nftr « i  wen *T «rr?frfc  ̂ ft- »» -- . f ?>- ---  A.WTWWT t v n i  h  qt$T y

“I rpu>t express distress at the fact 
that the consumption of alcohol has 
been going up in the last four years*
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"We have been reaffirming year after 
year faith in jprohibttion X have 
got the figure*. 1 must express 
regret a t the fact that the con-
sum ption o f liquor has been 
going up during the last foui
yeais
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The State has regard the ruiMt\g ot 
the level o f nutrition and the 
standard o f  In mg o f  its people 
and the improvement o f public 
health as am ong its primarv 
duttes and in particulai the State 
shall endeavour to  bring about 
prohibition o f the  consumption 
except fo r medical nurposes ot 
intoxicating drinks and o f  thugs 
which are injurious to health
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